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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL \

NEW DELHI

O.A. No. 22 52
T.A. No.

1989,

DATE OF DECISION_1L'5 Des 8%
\

2

Applicant (s)

Shri 2.N.Kazpoor
Shri 2.5, Mainee
Versus

Advocate for the Applicant (s)

Respondent (s)

CORAM :

The Hon’ble Mr,

[ nJ el B4
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Advocate for the Respondent (s)

The Hon’ble Mr. 2.C. Jain, Mzmber {admn.)
1. Whether Reporters of local papers may be allowed to see the Judgement ? Y
2. To be referred to the Reporter or not? v+
3. Whether their Lordships wish to see the fair copy of the Judgement ? jv -
4. To be circulated to all Benches of the Tribunal ? pst
. JUDGEMENT .
{“elivarzd by on'bls Shri T.Z.0beroi,Maumbar).
This is an application filed by the applicent, undar
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Thereafter, he was put to officiate in the Senior Scale

as' Sr.Civil Enginear and posted as’Sr..Engineer{Construction)
Bikaner, with effact from 14._.1989, and later transfered to
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Saharanpur, in the same capacity, vice order dat@d 12,10,1989
(Annexure->3)., He was the senlor-most in the panel of eight
fficers shown in. the panel approved vide order dated 13,12.88

(Annexure A-~3) and,thersafier, seven more Assistant

*Engineers have'been promr_)ted .35 or, .nvll ..nglne 5,.aNC Tnus,
there are 15 Sr. Civil Enginsers, who are junlor to hin

According to the applicant, there is no dearth of posts of

Sr.Civil 3ngineers and that his reversion, ordered vide the

impugned order dated 9,11,1982, is governed by some ext raneous
considerations; as no Wafﬁing or any adverse rmﬁort had ,
during all this period, been conveyed to him, by the
departmént,vshcwlng that his work had all along been
satisfactor?,Jas also evident from the fact that the QPFC

Y

had approved his name for promotion, and placed him at the

_ also :
tep of the panel, vide Annexure A-3., He ha as/stated that

though his present headquarter - is at Sahar ~anpur, he has +to
- lDOl" afJ- o ] % 1 15 7 - n { i 1.
e ~o0k after various items of work going on a2t various. oqu ions

-spread over-w~anpur to Jodhpur, and had been away from his
hesdquarter’during the relevant period from 8th November \

onwards, and thus, the impugned order dated 9,11.1989 has not

yet been served upon him, and that after arranging a copy

ther2cf, has come before this Tribunal, by vay of the

present application,
‘ , , .
3. After considering the grounds, contained in the
applicstion, by way of interim relief, vide our order
ated 18,11 } 500 _
dated 16.11,1989, the resgondents were restrained from
implementing - i C ¢ « ' F :
o) ting their order uated 9.11.1989 for a period of
14 days, till 29th Novembar,1989,

jﬁhvv/ Ay In the written statement filed on behalf of the




infructuouss An sxception has heen taken on the ground
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sreliminary thection was raised tha

Ticant has come bafore the Tribunal without
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exhausting departmental remedy of appeal, as provided

4t this Tribunal, being not a court of appeal, should

have entertained this agplication, in the intarest
administration, & the applicant nas chosen to come
this Tribunal, without availing of the departmental
nnale

ed by way of oszcilons to the grant/confirmztion of
interim relief, Without dwelliﬁg, at length,'upon
merits of the case of each party, and withncut prejudice

theirlcaselevéntually, wa are of the wview thal the case
be disposed of, at this stage itself, by giving the

lowing directionss =

{a) tt
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applicant shall file an appeal within saven

(b) the respondents shall consider and dispose of
the appeal, in accordance with the provisions
of law, within six weeks thereafter, and

(¢) till then, the respondents are restrained from

.
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Assistant Enginesr/Iurveyor-I,
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7. The applicetion 1is disposed of on the above
and in the circumstances, the partiss are left to
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( DeC. Jlin®) - { T.S. Oberoi )
kzmber {Admn, ) Yember (Judl.)
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